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O R D E R 

17.03.2020  This matter is Part-Heard since 31st January, 2020 before 

Justice A.I.S. Cheema, Justice A.B. Singh and Mrs. Shreesha Merla (Member 

Technical). The matter was further heard on 17th February, 2020 by the same 

Bench. However, in the proceeding dated 17th February, 2020 by clerical error, 

name of Mr. Kanthi Narahari (Member Technical) was shown in place of Mrs. 

Shreesha Merla (Member Technical) and the error remained undetected and is 

now noticed. 

 Learned Sr. Counsel for the Appellant and Mr. Simran Jyot Singh, 

Advocate for the parties agree that proceeding dated 17th February, 2020 be 

corrected to show that it was further heard by Justice A.I.S. Cheema, Justice A. 

B. Singh and Mrs. Shreesha Merla. The said proceeding is corrected and will be 

read accordingly. The name of Mrs. Shreesha Merla (Member Technical) be 

shown in place of Mr. Kanthi Narahari (Member Technical). 
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 Relist this matter before the Bench of Justice A.I.S. Cheema, Justice A. B. 

Singh and Mrs. Shreesha Merla (Member Technical) on 07th April, 2020. 

 Registry will take directions regarding the time this Special Bench will 

assemble on 7th April, 2020, to hear the Part-heard appeal.  

 

  [Justice A.I.S. Cheema] 
Member (Judicial) 

 
  
 

    [Justice A.B. Singh] 
Member (Judicial) 

 
 

 
[Kanthi Narahari] 

Member (Technical) 
 
 
 
 
Basant B./md 
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